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ORDER 

A.K.Chatterjee, V.C. 

The petitioner while working as Deputy chief Electrical 

Engineers,  Jamalpurt was served with a major penalty charge 

sheet dated 11.8.14 wherein allegations were made that he 

had committed gross misconduct in 1988-8 by .ntertalning the 

irregular and incomplete reqiiaition from the Sr.Clectrlcal 

Foreman and floated t.nderaor 	eG44tt. purchase of certain 

materials at an exorbitant rate without verification. The 
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petitioner has challenged the ,, DA proceeding initiated on the ba3i8 

of such charge sheet which is still pending an various grounds 

and has filed the instant application on 16.1O.1,5 for quashing 

the same and for other reliefs. 

The respondents in their replyatated that the case was 

investigated by the Spq  CBIr Paths and all original documents are 

in his custody. It was said that an inquiry officer was duly 

appointed and his report is SuSited. The grounds on which the 

petitioner seeks quashing of the charge sheet are disputed. 

 we have heard the ld.counsel for both the parties and perused 

the r•cords before us. It has been brought to our notice that 

during the pendency of this proceedings an order was passed by 

the inquiry officer On 22.7.157 whersin it was recorded that the 

prosecution CSSS was closed and statement of defence was submitted 

by the petitioner who did not cite any defence witness nor he 

appeared as his oØi witness. The 10 had also recorded that the 

hearing was concluded and the presenting officer and the petitioner 

were directed to submit their reepective briefs by 4.8.17 and 

11.8.17 and in case briefs were not received by such dates, the 

report wajid bi finsliged without the brief. Thus it appears that 

the date for submission for the brief by the petitioner is already 

over and the DA proceeding is in the concluding stage. In such 

circumstances,, we propose to give a firm direction to the author. 

ties to complete the DA proceeding within a specified period. 

Ld.cczansel for the petitioner has stated that he was due 

to retire in january next year and as such, the DA 'proceeding 

should be concluded with utmost expedition. The ld.counsal for the 

respondents on the other hand has stated that since the Railway 

Board has also a function in this regards a reasonable time should 

be granted. 

Considering the submission, made by the ld.counsel and in 

view of the fact that the petitioner has already suffered agony 

for about three years# we are of the opinion that the DA proceeding 
Or 
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should be concluded within eight week8. 

On the aforesaid premises the O.A. is disposed of with 

a direction upon the respondents to en.are that the DA 

proceeding which is now pending against the petitioner is 

concluded within eight weeks from the date of comnunication 

of this order. 

No Order is made as to costs. 

( P1. S. Ijkheree 
Administrative Member 

( A. K • Ch a tte rj e e) 
Vice- Cha irman 


